53 Whitten Answers

ARREARS OI P.F. IN MAHARASHIRA

371. SHRIMAILL SALYAVATI DANG :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(ay the yemwise aticars of  Piovident
Funds of the coalfields ncar
Na‘gpm in Mahatashtia for the last five
vears;

mines  in

(by vhethar any of the mmes belong to
mdividuals, partnaship hims o1 piivate
tinited companics o1 dosely-held compa
nics, and

the action taken tor the tealr-

I’ . ducs?

() 1l ~o.
sation ol the

ITHL MINISIER Ol LABOUR
REHABILIT ATION (SHRT R.
DIT K \R) - (M to (¢
bang collected
the Table ol

AND
K. KHA-
Information  1s
[t will be laid down on
the Sabha 1 due course.

PROVIDENT I't AD ARREARS

372, SHRI KALYAN ROY : Will the
Mimistet of LABOUR AND REHABILI-
LATION Do pleased to state whetha ncear-
Iy R~ 31 takhy ol Coal Mines Provident
lund «ontithuttons which have not
deposited by the  managements of  Pat-
Damoda  and  Western Kajora
coal mines, have since been realised; if not,
what 1~ the total amount which has been
collected o lar?

been

mohiana

I1HE MINISTER OF LABOUR
REHABILITATION (SHRI R. K. KHA-
DIITKAR) The Coal Mines Piovident
lund anthorities have reported as under:—

AND

Totalt ducs outstanding from Patmohana,
Damoda and Western Kajora Collierics as
on %1 %-1972 were Rs. 30.8 lakhs. The dues
amounting to Rs. 30.8 lakhs were approxi-
mate as hnal assessment for a portion of
the period of default was not then com-
plete. Tinal assessment has now been com-
pletcd upto  Apiil, 1972 in espect of
Patmoliana Colliery, upto August, 1972 in
respect of Damoda Collierv and upto June,
1972 in respect of Western Kajora Colliery.
Lhe total amount outstanding fiom these
thice coal mines for the period upto which
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assessment has been  completed as  stated
above comes to Rs. 4259 lakhs out of
which Rs. 9.88 lakhs have been recosvered
leaving a balance of Rs 35.01 lakhs.

[ KRORISTS 3 QUIRING ATOM BOoMBS

373 SHRI BRAHMANANDA PANDA.
SHRI ] S. 1II.AK .
SHRI CIHHANDRA SHEKH\R
SHRI GURUMUKH SINGH
MUSALIR
SHRI KRISHAN KANT :
SHRI V. B RAJU :

Will the Mimice of  BEXTERNAL AF
I AIRS be pleasad to state :

(a) whether  Government’s attention has
b n diawn (o thic waining given by Scen
tsts at the rceent Pugwash conference’ to
the effect that maha or the Black Septem-
bcr group of Arab Tertorists might hold
the wotld to rtansom with theit own atom
bombs, and

whar is

(by 1f so, Government’s  assess-
ment of the sttinition?
THI DLPUILY MINISIER IN 1HE

MINISIRY Ol ENTERNAL AFFAIRS
(SHRT O SURLADR Y PAL SINGH): (a)
Govanment have scen the statament ssued
by the Pugwash
which

Confcrence’ 1ecently

mdudes the lollowing —

“There 18 a dinga to some degiee al-
ready presant, that processed fissile mate-
rials in storage o1 in transit may fall into
the hands of miesponsible, possible cri
minal  or fanatical groups  The need

for cnsuring the physical protection of

fissile  matertal . by both  1nternational
and national means, must be strongly
cmpliasized”’

(by Government  a1e  cogiisant  of the

nced for ensuring the physical protection ot
fissile materials.  In particular, the possbt
irv ol pilferage ov unauthorised use of
such materials 1+ one of the dangers in
herent in the continued manulacture and
stock piling ol 11|1(1L¢11.‘\cd])()ni by the
Nudcat Weapors  Powers Government,
tharctord, have continued to press for effec-
nudcar  disarmament  as
the onlv means o avaung such a danger.

(e measures ol



